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3T/ ORDER

PER M. BALAGANESH (A.M):

This appeal in ITA No0.4992/Mum/2019 for A.Y.2014-15 arises out
of the order by the Id. Commissioner of Income Tax (Appeals)-38,
Mumbai in appeal No.CIT(A)-48/1T-192/AC-21(3)/2018-19 dated
31/05/2019 (Id. CIT(A) in short) against the order of assessment passed
u/s.143(3) of the Income Tax Act, 1961 (hereinafter referred to as Act)
dated 22/12/2016 by the Id. Asst. Commissioner of Income Tax 21(3),

Mumbai (hereinafter referred to as Id. AO).
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2. We find that the assessee filed a letter dated 17" February 2022
mentioning that he had preferred an application under direct tax “Vivad
Se Viswas Scheme 2020” to settle this tax dispute for the year under
consideration and had obtained Form-5 from the designated authority
thereon, copy of which was enclosed alongwith this letter. Ld. DR also

agreed that the Form -5 has been received.
3. In view of this, we hereby dismiss the appeal pending before us.
4. In the result, appeal of the assessee is dismissed as

withdrawn.

Order pronounced in open Court on 05/05/2022

Sd/- Sd/-
(KULDIP SINGH) (M.BALAGANESH)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Mumbai; Dated 05/05/2022
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